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CENTRAL ATI)MINTISTRATME. TRIBT 11\1AI, 

CUTFACI'~.__ BENCIT CUTrACK 

OA No.827 of 2013 

Cuttack, this the 5 
th 
day of December, 2013 

CORAM: 

THE HOMBLE MR.A.KTAT.NATK, MEMBER (JUIDICIAt-) 

Surjya Kanta Seth, ?,.gd about 43, years., Son of Lakshyapati Seth, At-

Hlrakuda, QrS. No. F35,15, P0441rakuda, Dist. Sambalpur, Odisha-768 -0,16. 

.._Amlicant 

(Legal Practitioner ­ iW-..Ms.Meera Ghosh, JA/I.Rath' ) 

Versus 

Union. of India and others 

I 

	

	Th.- Cleneral Manager, South. Eastern Railwa-v, Garden Reach, 

Calcutta-43. 

Senior Divisional Mechanical Engineer, Off-ice of D.RAI, 

E.C.Railway, kt/Po/Fs/`Dis-t.Samoalpui-, Odisha. 

Senior Section L"rigineer Warriage and Wagon), Of ce of Divisioi-.il  

Railwa,y Manager,, E.,(_'.Railway, At/Po/Dist.Sambalptir, Odisha. 

Maste- "nafts Mian. Plao'l-brift I`C. & W). Office of th-e Divisiona! 
Railway Manager, E.C.Railway, At./P'o./Dis-L- Sainbalpur, Odisha 

... ResporAents 

(Legal practitioner -- Mr.D.K.Belfiera) 

ORDER, 	 (Oral) 
A.K.P.M.ITTAIK, MEMBER GULDICI.A.1j): 

I'he case of'-the Applicant in nat shelf is that he is a coninie~ce 

graduate. fie was s,:,I-,I,L-Atd thrOL12JI _j?RC/pB and with due approval of the 

competeInt authoritY 	,vas post-,~d a.,- Helper for a posting as Heiper F in 

Scale PB I 

	

	 With (T Iks. 18001'- vide office cr~.er ~14o. Mech 

dated 18.10.2,912. fie -,xas )&,cted a~z. inst DRE0 01,Z-ect.' 

ag, 	 I ainst SC vaca-ricy aild postect as.H.ell-er 11 in PB I in the office of SSE (C& .1 

\04'_~_~ 
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W), Sambaipur. He joined daty on26.110.21012 and was discharging his diay 

with utmost sincerity and. devotion till 12.08.2013. On 121.08.2013 night as 

per his duty hour at 22,00 hrs he went. to his offlice but got cold art', C~ 

indifferent reaction of the R-.~spondent N0.3 and he was not assigned, any 

duty. On the w2m, day morning i.e. or 1 3.08.'.21,013 he approach-d the Senior 

Section Engineer (Ro,~pondl-.nt INTo.2), but he avoidcd. The applicant walt,,~~d 

from 8.00 am and cani-~~ back on 14.08.2013. He went to Sr. DMM, 

Respondent No. I but he was labsent. Thereafter, he went to the office of the 

Superintendent and intended to submit his grievance in writing bu( tic 

refused to accept the sarne a-ad instructed the dispatch section not to accept 

any~hlng firom the applicamt, He again went, to Respondent 1\11o.2 on 

4.08.2 0 13 and wanted to know tfie cau se for not, assi gnincy him any du~y but 

the Respondent No.2 behaved. him rudely. There being no tangible result, he 

sent his grie-vance to, Respondent No.1 through e mail. on '20,8.21013. 

Thereafter enclos;ng a.11.1 the. corresponderlCe the applicant, sent another 

represen,tation to the Pespordent No.1 on 2".] '.201"). But till date he has 

neither been assigned any duty nGr has he beer, cornmunicated any reply by 

the Respondent 	and on 'fie other hand he apprehends coercive action 

against him showing his ~-'+sence to be un.auffiorized one. 

2. 	Hleard t%ls.Mel-ra Ghosh, I.,earr-ted Counsel for the Applicant 

and ivInD.K.Behra.. Leaini.-d panel Counsell appearing for the Railway-

Respondent and pervsed the I-ecords. 
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Mr. Behera has no imineciiate instruction on the status of the 

grievance, submit-ted by the applicant to Respondent No.l. Since the 

grievance as raised by the applicant before the Respondent No. I is stated to 

be still pending, I do not find any justifiable reason to admit this OA at this 

stage. Hence, without expressIng any opinionor. the merit of the matter, this 

OA is disposed of at this ad-mission stage with direction to the Respondent 

No.1 to take a decision on -the said representation dated 21.11.2013 and 

communicate the result thercof, in a well reasoned order to the applicant at 

the earliest opportunity p-lret~rably within a period of 30 (thirty) days from 

the date of receipt of copy of this order. How.ever, it is made clear that if in 

the meantime any decision has aiready been taken on such grievance but the 

result has not been, commUnicated the saine may be communicated to the 

applicant within a period off 15 (fiftelen) days. Till a decision is taken and 

communicated to the applicant as directed above no coercive actio'n shall be 

taken against the applicant. 

As prayed for by Ms.Ghosh, L.-amed Counsel for the Applicant 

copy of this order be serif. to Respondent No. I by speed pest at his cost for 

which lie undei takes to filmish the postal requisite by 9"h December, 20 1, _' ). 

(A.K.Pat_-inaik) 

Member (Judicial) 


